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Internal Air Servicea

8l. Bhri D, C. Sharma: Will the
Minister of Tourism and Civil Aviation
be pleased tp state:

(a) whether it is a fact that the
Indian Airlines
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during 1987-88 and 1988-69 is being
fnalised. A Committeg has been set
up to make recommendations on the
best arrangements for replacement of
the Viscount fleet of the LA.C.

Package Programme in Haryans State

82. Shri Abdul Ghani Dar: Will the
Minister of Food and Agriculture be
Dleased to state:

(a) the names of Districis in
Haryana State which have been in-
cludeqd in the Package Programme by
the Central Government; and

(b) whether Gurgoan is proposed to
be included in the Package Pro-
gramme?

The Minister of btate in the Ministry
Agricalt

Agricu'tural District Programme
(Popularly known as Package Pro-
gramme) is at present in operation in
one district of each State, In the un-
divided Punjab Ludhiana was the d}s~
trict selected for the implementation
of this programme. After the forma-
tion of Haryana State, a decimon has
been taken to launch the LAD.P. in
Karnal District. Th: State Govern-
ment have initiated action to imple-
ment this decision.

(b) No.

12.00 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SERIOUS FOOD CRISIS IN THE STATES OF
AssayM, Braar, GUJARAT, KERALA,
MaDRAS, UTTAR PRADESH AND Wiet
BINGAL, STARVATION DEATHS IN BIHAR
AND UTTAR PRADESH AND WITHDRAW-
AL OF SUBSIDY T0 KERALA AND WEST

BENGAL

Mr, Speaker: On the Calling At-
tention notice, I would like to point
out to the hon, Members that there
are about 40 names given. Instead of
all the 40 Members being called, we

{CA) e

might have sn hour or two for s
separate discuusion of the matier,

An hon. Member: Two hours.

Mr. Speaker: If it is one hour, it
may become two hours. I have no
objection. I want to give the House
an opportunity for a clear discussion.
It I call one by one, to call all the
40 Members would take two hours,
and it does not help. I you all agree
and if the Minister also agrees, I
have no objection to have a separate
discussion, to which the Minister will
also reply. We will take two hours,

Shri Vasudevan Nair (Peermade):
At least one day.

Mr. Speaker: We will consider, It
the Minister agrees, we can have a
day. 1 have no objection. It is a very
important problem,

Shri N. Sreekantan Nair (Quilon):
It is also a very urgent matter.

Some hom. Membery rose—
Mr, Speaker: One by one,

8hri N. Sreckantan Nair: It must
be taken up today.
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Several hon, Members rose—
Mr. SBpeaker: One by one; if halft
:lo?m Members rise, what can we
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